
[13 December, 2006] RAJYA SABHA 

Appropriation (No. 6) Bill, 2006, as passed by Lok Sabha at its sitting held on the 

12th December, 2006. 

The Speaker has certified that this Bill is a Money Bill within the meaning of 

article 110 of the Constitution of India." 

Sir, I lay a copy each of the Bills on the Table. 

________ 

GOVERNMENT BILLS 

The Sikkim University Bill, 2006 

The Tripura University Bill, 2006 

and 

The Rajiv Gandhi University Bill, 2006 

MR. DEPUTY CHAIRMAN: Now, we will take up the Sikkim University Bill, 

2006, the Tripura University Bill, 2006 and the Rajiv Gandhi University Bill, 2006 for 

discussion, all together, Hon. Minister to move. 

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (SHRI MD. ALI ASHRAF FATMI): Sir, on behalf of my senior 

colleague, Shri Arjun Singh, I beg to move: 

That the Bill to establish and incorporate a teaching and affiliating 

University in the State of Sikkim and to provide for matters connected 

therewith or incidental thereto, be taken into consideration. 

Sir, I also beg to move: 

That the Bill to establish and incorporate a teaching and affiliating 

University in the State of Tripura and to provide for matters connected 

therewith or incidental thereto, be taken into consideration. 

Sir, I also beg to move: 

That the Bill to establish and incorporate a teaching and affiliating 

University in the State of Arunachal Pradesh and to provide for matters 

connected therewith or incidental thereto, be taken into consideration. 

The questions were proposed. 
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p���	 
ह&B ,� ह�	�� �	F.� 8L�e$ हQ �� N�L�-N�L� �	� हQ, ���� ,� �*��
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�	 ह&B     

'SHRI NABAM REBIA (Arunachal Pradesh): Thank you, Sir, for giving me this 

opportunity. 

Sir, first of all, I would like to congratulate the Government for bringing this very 

important piece of legislation. I will be confining mostly to Arunachal Pradesh, i.e., the 

Rajiv Gandhi University Bill. But, before I come to the main points, I would like 

to clarify certain points raised by the previous speaker from the other side 

because he misled the House about the law and order problem in the North-East 

region and about the name of the University. He has also said that this Bill has 

been brought in haste or in a hurry. Let me tell him, let me inform the august House, 

that the conversion of Arunachal University into the Rajiv Gandhi University into 

a central University has been a long-pending demand of the people of Arunachal 

Pradesh. In fact, the name of this University, which was established in 1984, 

the foundation stone of which was laid by late Shrimati Gandhi, was Arunachal 

University. It was the people of Arunachal Pradesh, the legislative Assembly of 

Arunachal Pradesh, which unanimously adopted the Resolution that it should be 

named the Rajiv Gandhi University. It was not imposed by New Delhi; it is the will 

of the people, the aspirations of the people of Arunachal Pradesh. 
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Now, he also said that there are a lot of secessionist movements. With my poor 

understanding of Hindi, what I could understand he meant was that there are a 

lot of secessionist movements in that region. For the kind information of the hon. 

Member and the House, let me tell you, of course, there are such movements in 

the region, but Arunachal Pradesh and, for that matter, even the State of Sikkim, 

have been very peaceful. Even if China may have claimed Arunachal, you won't 

find a single Arunachal who is a supporter of a separatist or secessionist 

movement in that State. It was the people of Arunachal Pradesh who first 

protested, even earlier, when China claimed it, that Arunachal is an integral part, 

was an integral part and will remain and integral part of India. That is the 

commitment the people of Arunachal Pradesh have made towards India. 

Therefore, our nationalist spirit is very deep-rooted, very strong, and there is no 

scope to think that there is secessionist movement or that Arunanchalees are 

separatists. That is a misunderstanding and such things do not happen there. 

For the kind information of the House and also the hon. Member, the former 

Minister of HRD, Prof. Murli Manohar Joshi, himself graced one of the convocations 

of the Arunachal University. Also the former Deputy Prime Minister, hon. L.K. 

Advani, who had come to Arunachal, had announced a package of Rs. 19 

crores for the University which he never gave. So, these are the things. Now, 

this makes the difference-- a Government that thinks for the welfare of a 

backward and remote State like Arunachal, and a Government which did not 

think and which would probably not think also. Sir, these are certain clarifications 

which I wanted to give to the hon. Member and the hon. House. 

Sir, in fact, as I said, this was one of the long-pending demands of the people 

of Arunachal. There have been a lot of student movements and youth 

movements to see that Arunachal University is converted into a Central 

University. Therefore, on behalf of the people and Government of Arunachal 

Pradesh and on my own behalf, I would like to profusely thank the hon. Prime 

Minisiter, UPA Chairperson, Mrs. Sonia Gandhi, and also the HRD Minister for 

having taken this initiative. Now, with the Conversion of Arunachal University, the 

Rajiv Gandhi University, into a Central University, every State of the North-East will 

have a Central University. 

Now, why is there need for a Central University in Arunachal? This is very 

elaborately and precisely mentioned in the Statement of Objects and Reasons of 

the Bill itself. But, let me read out the very relevant portion 
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here. 'Government of Arunachal Pradesh, with its limited resources, is not in a 

position to provide adequate funding for development of the University. Besides, the 

existence of a number of Central Universities in other States of North-East region, 

with their better infrastructure and academic facilities, tends to create huge 

imbalances in the educational facilities within the region with far-reaching 

consequences. It is, therefore, felt expedient to Convert the Rajiv Gandhi 

University into a Central University to ensure its accelerated development and to 

minimise the imbalance in the educational facilities available in the North-Eastern 

region.' 

This is precisely the main reason as to why there has been a demand for a 

Central University and this gives total justification as to why this need of the Central 

University has arisen. I have also gone into the financial memorandum of the 

Original Bill. This is almost in tune with the recommendations made by the UGC 

team, which visited the then Arunachal University, now Rajiv Gandhi University, and 

this more or less, is in line with the recommendations made by the team. Now, let 

us come to earlier features of Arunachal Pradesh, the then North East Frontier 

Agency. Kindly see the sea-change that has taken place. Before Independence, 

there was only one primary school in Arunachal Pradesh at Pasighat with a 

total of 30 students. Now, as late as 1952, the erstwhile North East Frontier Agency 

had only one middle school. People were almost living in dark age. Today, the 

scenario is that we have 12 degree colleges, one Regional Institute of Science and 

Technology, which is called North East Regional Institute of Science and 

Technology with a deemed University status, one polytechnic, three ITIs, 78 

higher secondary schools, 136 secondary schools, 445 middle schools, 1371 

primary schools, and, of course, a number of other private educational 

institutions. The dream of people and the students of Arunachal Pradesh is to see 

that we make this University a world-class University. We want to see this as a 

national University, not only as a Central University with national outlook. There 

will be as the previous speaker said, a university would always have autonomy, 

nothing different from other universities of the country so far as autonomy is 

concerned. The grant of Central University status to the Arunachal University will help 

to arrest the isolation syndrome that is in the minds of some of the youths of the 

region. This is a positive step. Therefore, I consider this a New year gift to the 

people of Arunachal Pradesh by this Government. We are extremely grateful to 

the Ministry, the Government for fulfilling this 
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long-pending demand of the people of this backward border State. I think, I should 

not take much of the time. I have touched the key issues. I have also clarified 

certain misconceptions and misunderstanding of some of the Members from 

other side. Therefore, the students of Arunachal will try to live up to the hopes and 

aspirations of the country, and we hope that this University, the Rajiv Gandhi 

University, will obviously, as I said, become a national and world-class university. 

Thank you. 

SHRI MATILAL SARKAR (Tripura): Sir, at the outset, I share pleasures, feelings 

and emotions with the 35 lakh of people of Tripura while welcoming this laudable Bill. 

Sir, I congratulate the hon. HRD Minister, the Minister s of State and the UPA 

Government supported by the Left Front for having presented in the House three 

Bills at a time one for the people of Tripura; one for the people of Arunachal Pradesh, 

and, one for the people of Sikkim. Today, the whole House is enjoying this day of 

pleasures for the North Eastern people because out of eight States, three States 

are getting three Central Universities from this day onwards. So, it is a day of great 

pleasure for us. The students and democratic people of Tripura had been fighting for 

a long time for getting a Central University. Today when they will come to know that 

this university is being converted into a Central University, they will be immensely 

happy for getting the fruit of their democratic movement. Sir,in respect of standard of 

education, after getting the Central University, the students of this region will be 

elevated to the national status. Sir, while welcoming the Bill, I would like to 

emphasise two amendments that I have brought forward, and, which have been 

circulated to the Members. Sir, the Standing Committee gave some observations 

and recommendations. The hon. Minister has accepted some of the 

recommendations by way of amendments. But, there were some valuable 

recommendations which I could not find in the list of amendments. Due to this 

reason, I have brought forward these amendments. Sir, as regards the 

authorities, several authorities will be formed. The procedure for formation of 

these authorities is not mentioned here. I fully agree with the members of the 

Standing Committee-1 have seen the report - that the students' representative 

and the teachers' representative, who will be on the body, should be elected 

from their respective constituencies, i.e., from the constituency of the student 

and the constituency of the teacher. Provision of only nomination will not be the 

proper way, and, therefore, democratisation is necessary. 
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Sir, I would like to mention about the elected representatives. When the 

University first came to the State of Tripura in the year 1987, at that time, 

Tripura University Council was formed, I myself, being a Member of the 

Legislative Assembly, and, the present Chief Minister of Tripura, Shri Manik 

Sarkar, were in the first Council of Tripura University. Took /, we feel proud that in the 

year 1987 when the first University council was formed, two Members from the 

Legislative Assembly were taken. A former Member of this House, late Shri Biplab 

Dasgupta, was also in the first Council of Tripura University. I remember him 

even today. He had helped a lot, and, at the formation stage, he contributed 

very greatly. 

Sir, why does the question of Central University come? When the university 

is under the State Governance, why should the question of Central University come 

up? what is the reason? Sir, I would like to give a brief account of the 

education scenario of our State. Sir, the Left Front Government came to the 

State of Tripura in the year 1978. Since then, a huge change has taken place in 

the field of education. First of all, the Left Front Government declared free education 

up to class 12 for all the students and up to college for the women students. I do not 

know, except the State of Jammu and Kashmir, where this facility prevailed at 

that time, in the year 1978 Sir, we are one of the pioneer States to introduce 

Mid-Day Meal in schools from the year 1978. 

Sir, in the State of Tripura, one-third people belong to the Scheduled Tribes 

and the mother-tongue of a majority of them is Kokborok. The tribal students could 

not have education in their mother-tongue. The Left Front Government was the first 

to declare Kokborok as the State official language in the year 1978. After inception 

of the Left Front Government, the tribal people were given the opportunity to learn 

Kokborok. It has been declared the State's official language along with Bengali. 

Bengali was the one language and another language has coming into picture, which 

is Kokborok, as the State's official language. 

Sir, the Left Front Government has opened schools, ^ges, in 

the interior places. There are schools in the far-flung areas. In about 90 per cent of 

the area, you will not find a student walking more than two to three kilometres for a 

school. That is, within a distance of five kilometres, you will get one school and 

the 90 per cent of the State has been covered by opening new schools and that 

is why the literacy rate of the State has 
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crossed 80 per cent. And, as far as literacy is concerned, I think; we stand 8th or 

9th in the whole country. Sir, when the school education has spread like this, one 

rule is always there, when growth takes place, it brings change. Quantitative 

change brings qualitative change. So, the school education has spread so 

much in the State that it has brought about changes in the higher education 

also. That is why, in the year 1987, the University was formed. In the year 

1976, Tripura was having its own Secondary Education Board. Previously, the 

schools were under West Bengal Secondary Education Board. In the year 1976, 

Tripura Secondary Education Board was formed. 

Sir, while going through this Bill, I have seen that in some cases, there are 

ambiguities. It is not clearly defined. For example, with regard to the appointment 

of teachers and lecturers, what criteria will be followed, or, what procedure will 

be followed, is not well-defined. My earnest request to the Government, to the hon. 

Minister, is to see that whatever criteria you formulate, the local educated youths 

should get priority. By 'local youths', I don't mean only by the youths of Tripura. 

The North East Region, as a whole, is backward. They are not getting chances in 

Indian Airlines, Indian Railways, etc. They are lagging behind. At least, in the 

Universities of this region, a scope should remain open for them. So, while 

formulating a procedure, this thing should be kept in mind. 

Sir, I have spoken about the spread of school education. Now, I would like to 

give a brief account of higher education. In Tripura, we are having 14 degree 

colleges; one NIT/engineehng college; two medical colleges; one music college; 

one fishery college; two polytechnics, one exclusively for women; and a number of 

basic training colleges and ITIs. Student's strength in the colleges, in the State, has 

crossed 23,000. This year, 10,000 students got admitted in the 1st year classes. At 

present, there are faculties in the University. Two technical courses are also being 

taught in the university, though there is an engineering college. So, there is 

added pressure. Computer Science and Electrical Engineering, these two 

courses, are being taught in the university along with the engineering college. Sir, 

this is the educational scenario in the higher education. 

It is not possible for the State of Tripura to bear such a heavy expenditure. This is 

not the end of progress. This is just the beginning. The university 
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will go a long way. There are possibilities also. The potential is also there for its 

advancement. That is why the Central help is necessary, and that is why there 

was a demand that the university should be converted into a Central University. 

This is being done today. This is a great pleasure for us. 

Sir, the State of Tripura is a prosperous State. We produce immense quantity 

of rubber. We are second to Kerala in the country. We are second to Gujarat in 

respect of natural gas reserves. We are having plenty of natural gas. We 

produce bamboo. Sir, what is necessary for a State of flourish? I think five 

things are necessary. Transport and communication, power, raw material, 

manpower, and education. Among these, I come to transport first. In a period of 

one year, we are getting a railway line in Agartala. In the area of power, we are 

going to get two major power projects in our State of Tripura. We can supply this 

power to the neighbouring States. The opportunity is there within two-three years. 

We have immense raw material also. As manpower, we are having four lakh 

unemployed youth. Next is the education. For imparting knowledge, we require 

university. 

Sir, I commend the Bill. I again congratulate the hon. Minister and the UPA 

Government for fulfilling its commitment to provide one Central University in 

each State of the North-East region. I share this pleasure with the people of my 

State. With these words, I conclude. Thank you, Sir. 

SHRI SILVIUS CONDPAN (Assam): Sir, today, I rise to express my gratitude 

to the UPA Government for having realized the necessity of establishing a 

Central University for the children of Sikkim, Arunachal Pradesh, and Tripura. 

Being a person form the North-Eastern part of India, I was personally feeling the 

necessity of such a University. There are eight States in the North-East and five 

States are having the Central Universities. There was a little imbalance from the 

point of view of having a Central University in these three States. It is a very 

wise decision and a very encouraging decision on the part of the Central 

Government under the UPA leadership that these States are going to have Central 

Universities as their other counterparts are having, with the passing of the Bill. 

I am supporting this Bill wholeheartedly. I know there is no Central 

University or a University of its own in Sikkim. The Sikkim State is having only the 

degree classes and they are also affiliated to North Bengal 
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University under West Bengal. It was causing lot of inconveniences for the State 

Government to give better higher education to the children of their State. By 

establishing the Sikkim Central University, these difficulties will be over and also, it 

will be a great financial relief for the State Government because with the 

establishment of the Central University there, the whole burden of financing the 

University and other things will be on the part of the Central Government. I hope the 

Minister of Human Resource Development, who is piloting this Bill to be passed 

here in this House, will look into the sentiments of the local people of these 

three States while establishing this Central University from the point of view of 

appointing lecturers, staff or whatever is required after the establishment of these 

Universities. 

Sir, it is really very encouraging for us and we will be having scope for getting 

higher education through the Central Universities in our States. And. there is a 

direct link to the Union Ministry of Human Resource Development so far as 

curriculum for the Universities is concerned. So, there is no iota of doubt that the 

boys who will be educated in these three Universities may not have any ideas 

other than the national ideas in their mind when they grow up in that education, 

with the establishment of these Central Universities in Sikkim, Tripura and 

Arunachal Pradesh. Arunachal Pradesh is next to my State, that is, Assam. They 

have rightly named the University after Rajiv Gandhi because it was during the 

lifetime of Indira Gandhi who took much interest in giving higher education 

facilities to the State of Arunachal Pradesh, right from its infancy, under the name of 

North-East Frontier Agency, which we had seen. We have seen that from the 

Frontier Agency status, it has come to the full-fledged statehood. With this 

University, the State will develop. My friend from Arunachal Pradesh has already 

elaborated the details of the institution they are having. Another friend from Tripura 

has also given the details of the institutions that have come up in Tripura and the 

proposed Tripura Central University will be coming up with these institutions. They 

will get the readymade infrastructure to grow up with the ideas of having a Central 

University. 

Sir, with these words, I would like to support this Bill for passing. The Central 

University will throw a big light on education to the people of these three States; 

and to the people of North-East, it will be a great joy that all together, they have 

got a Central University in their respective States. 
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With these words, I extend my gratitude to the Ministry of Human Resource 

Development, in particular, for bringing forward this Bill today. Thank you very 

much, Sir. 
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SHRI O.T. LEPCHA(Sikkim): Thank you hon. Vice-Chairman, Sir, for giving 

me this opportunity for participating in the deliberations of the Sikkim University Bill, 

2006. 

Sir, at the outset, I would like to express my deep gratitude of appreciation 

for bringing this Bill by the present UPA Government in the educational field in 

the State of Sikkim. The initiatives taken by the Government in this direction is 

highly commendable and praiseworthy. I support this Bill moved by the Minister 

of State in the Ministry of Human Resource Development. 

Sir, India has crossed fifty-nine years of its existence as an independent 

democratic secular nation. During this period, we have seen both 

achievements and failures, and our country has to face more challenges in the 

coming years in order to achieve the objectives enshrined in the Indian 

Constitution. 

Sir, India, being a country having unity in diversity, has many cultural and 

regional differences. We should impress upon the people of our country to have a 

sense of identity by enlightening them with a proper understanding. 

Sir, as we all know, Sikkim State is known as a stable and peaceful State, 

free from all organised criminal activities, terrorism and extremism. 
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5.00 P.M. 
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�ह+/08�	� �� ��$�� t� %� %�L� ह& �	��L �� %�,��	 —with verdant forest, valleys and 

majestic mountains. Sikkim is also called the Himalayan heaven and also the 
second Switzerland. Sikkim shares its borders with Bhutan, China and Nepal. It 
has recorded several significant gains in rural sector, power sector, ecology, welfare, 
woman's empowerment, education, healthcare, tourism etc., after merging with 
India in 1975, as a constituent democratic 22nd State of India, from an independent 
kingdom rule by the erstwhile Chogyal. It enjoys a special constitutional status 
under article 371 (f) of the Indian Constitution and thereby retains-various traditional 
and institutional practices. These achievements have been obtained under the 
dynamic leadership of Dr. Pawan Chamling who is a messiah for the poor and 
downtrodden and a true democrat leader. He is not only a multi-faceted man but also 
a poet par excellence and is an undisputed leader of the people. The hopes, 
aspirations and changes taking place in the lives of the people of Sikkim have 
come through his efforts, hard work, foresight and his true vision. His life is 
dedicated to the welfare of the people particularly to the poor and vulnerable 
sections of the society in the State of Sikkim. 

�0��
Q�R ("  ��� B�
0 $�ह ) : $
	4 �ह ह& �� �ह %%z ,	�� �ह� ? 

�/ S �T#
��� ��U� : ह	� B  

�0��
Q�R : R�� ह& B 

SHRI O.T. LEPCHA: As regards today's discussion on the Sikkim 
University Bill, 2006, I am giving more stress on the socio-economic 
development of the State of Sikkim, as I belong to this State. Sir, in this respect, 
I appreciate the decision of the UPA Government for bringing this proposal before 
this august House for setting up the Sikkim University in 
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the State of Sikkim for higher studies for younger generation of Sikkim. The Sikkim 

University being set up by the Government would provide all infrasfructural facilities with 

limited State resources because the State Government has to maintain other educational 

institutions like colleges and schools in the State. 

As a matter of fact, I would like to mention here that our Sikkim State is continuously 

progressing in every field and our Sikkim Democratic Front Government is determined to 

make Sikkim a hundred per cent literate and poverty-free State by 2015. Education is being 

given top priority and 17 per cent of the total budget is spent on education by the State 

Government. '� 4��G �� �Q ,	��	�� /��	 %	ह�	 ह*� �� �4 >��F�	 ���$$ �  8L*F e$ �� 
L�%$. �	 ��:� 1:41 ह& 4���� �$?��� �  1:17 ह& �� �0V� 4��	 ह& �� �ह+/08�	� �  $�$� �	/	 

��� 5	�� 
	4	 �:}� �� �:�}�	 �$?��� �  ��4�� हQ B >$� ��  �	�� $� ', �ह+/08�	� �  
D,0�� :� ��  x�\F �  ', ��  �/� �  N�L	 7/�: �$?��� �&8L 8L�L ह& �� �&8L 8L�L >� >��F�	 
B Our State Government is laying a great stress on imparting quality education and 

providing education to all in Sikkim, and adequate opportunities have been created in many 

fields in both private and Government sector for the younger generation; they are not 

dependent on Government jobs. The Government should also prepare special employment 

schemes, tourism policy and industrial policy for speedy socio-economic development of the 

State of Sikkim. Unrest among the younger generation can be controlled in the State. The 

Government should take appropriate steps towards social, economic, political and cultural 

development in Sikkim. It is noted that growth, equity and self-reliance are the three broad 

objectives of the national economic policy. With these objectives, planning and schemes 

pertaining to the welfare and development of women, children, Scheduled Castes, 

Scheduled Tribes, Other Backward Classes, physically challenged people and old-aged 

persons and weaker sections of the societies in the State of Sikkim should be formulated and 

implemented by the Government of India. 

Sir, I, being a representative of the Sikkim Democratic Front Government, in this august 

House, feel that the Government of India will take necessary steps to provide social-economic 

and cultural infrastructure which is required to create a suitable environment for economic growth 

in the State of Sikkim. We and our Sikkim Democratic Front Government are very grateful to 

the Government of India for providing every kind of possible support to the Sikkim State. It 

is a matter of great pride for me, for the people of Sikkim 
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and for the Sikkim Government for visiting the Sikkim State by our Excellency 

President of India, hon. Prime Minister, hon. Chairman and Vice-President of India and 

other dignitaries, from time to time. 

Sir, I would like to appeal to the hon. Members of this august House that this Bill 

should be passed unanimously in the national and public interest for the welfare and 

economic development of the Sikkim State. 
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DR. BARUN MUKHERJEE (West Bengal): Mr. Deputy Chairman, Sir, thank 

you very much for giving me the opportunity to speak on a very important 

aspect, i.e., the education of the country. It is indeed a very commendable work 

on the part of the Government that they are setting up three Central Universities at 

a time in three comparatively smaller States, We believe that this will go a long 

way to improve the educational and cultural standards of those smaller States. 

But, at the same time, I expect that the Government will not stop here after 

establishing these three universities. It should be ensured that each and every 

State must have a Central University. That will help the State Governments. Although 

Education is a State subject, but still, the stepping in of the Central Government 

in this field will go a long way to help in improving the educational standards in the 

country. So, once again, I congratulate the hon. Minister for bringing forward these 

three Bills for establishment of three Central Universities. Obviously, I do 

support these three Bills. 

While supporting these three Bills, I find one thing, that the statutes, rules 

and regulations and all these things have been drafted in the same manner, in 

the same line for all the three universities. If we take up the case of one 

university, that will take care of the other two universities too. 

Sir, first of all, I would like to draw the attention of the hon. Minister to the 

"object" of setting up a university. In the Rajiv Gandhi University Bill, it has been 

stated that one of the objects should be to educate and train 
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manpower for the development of the State of Arunachal Pradesh. Simply, the other 

way, Tripura is given separately. I would like to request the hon. Minister to think 

whether it is proper to say that the objects of a Central Unversity should only be to 

educate and train manpower for the development of a particular State. It is not 

proper to say that for a Central University. Suppose, if Viswa Bharti University in 

West Bengal at Shantiniketan, at Tagore's place, is to confined to West Bengal 

and it is stated in the objects that Viswa Bharti University is only for the 

development of the students of West Bengal, that will be unfair for the students 

of other parts of the country. But it is better to say that 'special attention to the 

improvement of the social and economic conditions and welfare of the people of the 

State, their intellectual, academic and cultural development' — this part is quite 

okay. It takes care of the intention of the Bill makers. I will request you to delete 

the first part of the sentence 'to educate and train manpower for the development of 

the State of Arunachal Pradesh" or Tripura. It should not be specified in this line. In the 

subsequent line it has shown particular emphasis for a particular State, it will be all 

right. So, I would request the hon. Minister to think in that line to delete one part of 

this object. 

Sir, special provisions have been made for women, physically 

handicapped, persons belonging to the weaker sections of the society and in 

particular the Scheduled Castes and the Scheduled Tribes. But I think, as it has 

already been introduced in many of the universities of our country, whether it is 

better to mention about the reservation for the SC/ST etc. Some percentage should 

be mentioned while admitting students saying that it is reserved for the Scheduled 

Caste, Scheduled Tribes or the weaker sections of the people. As I know, already 

in Kolkata in the Rabindra Bharati University, at the time of admission some 

percentages are being reserved for the SC/ST and other categories. So, it is better 

that it is taken care of. Its intention is quite good. It is better if right from the 

beginning it is mentioned that this, say, 5 per cent to, say, 30 per cent is reserved 

for the SC/ST or other weaker sections of the people; it will be a good impetus for 

the students of these communities. 

We are concerned about some of the other aspects of the Bill. As my friend 

was just now telling about maintaining democracy and transparency in the 

administration of the universities, we can go through it, as is specifically 

mentioned in the Rajiv Gandhi University Bill, it states at page 12 in clause 36 

about the conditions of service of employees. It appears 
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that they propose to make appointment under a written contract. It is a 

contractual service. It is a concept, which is being introduced here. So, it appears 

to be a matter of concern. Generally, the employees are governed by the common 

rules as the service conditions are there. Whenever an employee enters any 

organisation, he is guided by service conditions. It may not be that there should 

be an individual contract service. It will be something like contractual service. 

So, it gives us concern for all these things. 

I think it should not be there. It has also been mentioned about the 

termination and all that under the same clause. It says, 'the decision of the 

Tribunal shall be final and no suit shall lie in any civil court in respect of the 

matters decided by the Tribunal'. So, it is a restriction and employees' rights are 

proposed to be restricted in this way. Generally, it is not being followed in other 

universities. So, for the sake of democratic appropach to the whole administration, 

I think, it should be revised and the procedure that is being followed in other 

universities or other institutions has to be followed in this university as well. 

This, I believe, is a restriction on the rights of the employees. Generally, it is 

not there in other Bills of this nature. Sir, the employees' associations and 

students' union are well recognised, not to speak of universities alone, but in all 

other educational or research institutions or other institutions. I am afraid, whether 

this Bill intends to abolish these rights of the employees and the students. Now, 

Sir, a new concept — 'Student Council' — has been introduced. We find this on 

page 30 of the Bill. On the other hand, there is no scope of forming students union, 

which is formed in all other educational institutions, beginning from the 

colleges to universities, throughout the country, by election, which takes care 

of all aspects of the students' welfare etc. Here, there is no such scope, On the 

other hand the conept of Students' Council has been introduced on page 30 

under clause 40. Moreover, we find that it is a nominated body, the Dean of the 

Students' Welfare will be the Chairman and the students who won prizes in the 

previous academic year, in the field of studies, fine arts, sports, etc., constitute the 

Committee. And, Sir, on the other way twenty students are nominated by the 

Academic Council on the basis of merit in studies, sports activities, etc. The idea 

is not accepted. The universal right of the students, so far being enjoyed by the 

students, right from the pre-independence days and even after the 

Independence, through democratic process and also having leadership 
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training during their academic period, is proposed to be restricted. They are also 

taking some sort of training during the academic period, so that they can 

adequately take part in future administration or leading the country. So, abolishing 

employees' association or the students' union, is not fair. I think it should be 

revised. The Students' Council cannot be said to be a substitute. It cannot be 

so. It is absolutely a nominated body. It is also difficult to find out 20 students 

who are going to be nominated in that. So, that is also a matter of concern and 

should be revised accordingly. 

Sir, there is another clause in the Bill which apparently seems to be good in 

spirit, but in practical sense it may create difficulty. I am referring to page 30, 

clause 43, of the Rajiv Gandhi University Bill. It is stated' 'no suit or legal 

proceedings shall lie against any officer or other employee of the university for 

anything done in good faith or intended to be done in pursuance of any of the 

provisions of the statute or the Ordinances.' This protection of action taken in good 

faith is a matter of interpretation. By any action if some injustice is done to one, 

the officer, who does it, says that he has done that in good faith. It is definitely a 

matter of concern. So, I think, these provisions should not be there in the Bill. 

Of course, while just raising these matters of concern, I congratulate the 

Government and the hon. Minister for bringing forward these three Bills and for 

taking the initiative for setting up these three universities. 

I also hope that the hon. Minister would take care of the matters of concern, 

raised by me here, and revise the Bill accordingly. Thank you. 

SHRI SK. KHABIR UDDIN AHMED (West Bengal): Sir, on behalf of my party, 

the Communist Party of India (Marxist) and on my own behalf, I tender my 

support to the Bills. 

I will keep my opinion limited to the Rajiv Gandhi University Bill. I would like to 

draw the attention of the House to the aims and objects of the Bill. It is said that 

the Government of Arunachal Pradesh, with its limited resources, is not in a 

position to provide adequate funding for development of the Rajiv Gandhi 

University. This is really a matter of concern. A State, like Arunachal Pradesh, 

having so many natural resources fails to provide adequate funds to run a 

university. I strongly feel that uneven distribution of wealth and uneven 

development of regions have resulted in paucity of funds for States to allot 

adequate funds even for education. 
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Sir, the other day, the Government had categorically stressed upon its 

commitment to spent 6 per cent of the GDP on education. I hope that the 

Government will keep its commitment. Arunachal Pradesh is a bordering State. 

We may agree or not, the people of the State, particularly the young generation 

feels frustrated and alienated. The UPA Government is committed for a rapid 

development of the North-Eactern Region. We can hope that there will be an all-

round development of Arunachal Pradesh and new industries will be set up. 

I would request the Ministry of HRD to evolve such a curriculum for the Rajiv 

Gandhi University that the youth, who come out of the university, find themselves fit 

for any job. I am happy to note that the Government has accepted almost all 

the recommendations of the Standing Committee. That's fine. Let us hope that 

the Rajiv Gandhi University will be a premier educational institution and will meet 

the basic educational needs of the young generation of Arunachal Pradesh. 

With these words, I support the Bill. Thank you. 

SHRI DINESH TRIVEDI (West Bengal): Sir, I would take just half-a-minute. I 

would like to bring to the notice of the Government that as per the evening 

newspapers in Bengal that Ms. Mamata Banerjee is making a peaceful protest, 

but there is an apprehension that they may forcefully... (Interruptions) 

MR. DEPUTY CHAIRMAN: No; no. No apprehensions. (Interruptions) It is not 

right. (Interruptions) 

SHRI DINESH TRIVEDI: I would like to request the Government to ensure that no 

force is used. (Interruptions) Please ensure that no force is used on Ms. 

Mamata Banerjee. (Interruptions) 

MR. DEPUTY CHAIRMAN: Okay; okay. Now, hon. Minister. 

�	�
 $�$	(� �
�	$ ���	4� �  �	� ���� (f� ��हY�/ -4� -:�x x	��� ) : $�, ', 
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MR. DEPUTY CHAIRMAN: The question is: 

"That the Bill to establish and incorporate a teaching and affiliating University in the 

State of Sikkim and to provide for matters connected therewith or incidental thereto, be 

taken into consideration," 
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The motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause 

consideration of the Bill. 

Clauses 2 to 4 were added to the Bill. 

CLAUSE 5 

Powers of the University 

MR. DEPUTY CHAIRMAN: In clause 5, there is one amendment moved . by the 

Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

That at page 3, line 39, for the words, "organisation", the words 

"educational institution" be substituted. 

The question was put and the motion was adopted. 

Clause 5, as amended, was added to the Bill. 

Clause 6 was added to the Bill. 

MR. DEPUTY CHAIRMAN: In clause 7 there is one amendment by the 

Minister. 

CLAUSE 7 

University open to all classes, castes and creed 

 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

'That at page 5, line 7, for the words "physically handicapped", the words 

"persons with disabilities" be substituted." 

The question was put and the motion was adopted. 

Clause 7, as amended, was added to the Bill. 

Clauses 8-20 were added to the Bill. 

CLAUSE 21 

The Court 

MR. DEPUTY CHAIRMAN:  In Clause 21, there is one amendment (No. 3) 

by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(3)    That at page 7, after line 44, the following be inserted namely— 
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"Provided that sucr^number of members as may be prescribed by the 

Statutes shall be elected from among the teachers, employees and 

students of the University.". 

The question was put and the motion was adopted. 

Clause 21, as amended, was added to the Bill. 

CLAUSE22 

The Executive Council 

MR. DEPUTY CHAIRMAN:  In Clause 22, there is one amendment (No. 4) 

by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(4) That at page 8, after line 13, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the 

Statutes shall be from among the elected members of the Court." 

The question was put and the motion was adopted. 

Clause 22, as amended, was added to the Bill. 

CLAUSE23 

The Academic Council 

MR. DEPUTY CHAIRMAN:. Now, we shall take up Clause 23. There is one 

amendment (No. 5) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(5) That at page 8, after line 18, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the 

Statutes shall be from among the elected members of the Court who are 

teachers of the University." 

The question was put and the motion was adopted. 

Clause 23, as amended, was added to the Bill. 

Clauses 24 to 29 were added to the Bill. 

CLAUSE 30 

Power to make Ordinances. 

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause 30. There are two 

amendments in Clause 30 (Nos. 6 & 7) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 
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(6) That at page 10, line 20, the word "discipline" be deleted. (7) That at page 

10, line 25, after the words "institutions and other agencies" the words" not 

involving the carrying on of any activity for profit" be inserted. 

The question were put and the motions were adopted. 

Clause 30, as amended, was added to the Bill. 

Clauses 31 to 34 were added to the Bill. 

CLAUSE 35 

Conditions of service of employees 

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause 35. There is one 

amendment (No. 8) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(8) That at page 11, after line 31, the following be inserted namely:— 

"Provided that nothing in this sub-section shall preclude the employee from 

availing of the judicial remedies available under articles 32 and 226 of the 

Constitution." 

The question was put and the motion was adopted. 

Clause 35, as amended, was added to the Bill. 

Clauses 36 to 46 were added to the Bill. 

SCHEDULE 

MR. DEPUTY CHAIRMAN: Now, we shall take up the Schedule. In 

Schedule, there are four amendments (Nos. 9-12) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(9) That at page 20, line 26, the word "discipline" be deleted. 

(10) That at page 21, after line 40, the following be inserted namely— 

"(iia) one person to be nominated by the Court;" 

(11)Thatatpage22, line 28, after the words "Head of the Department" the 

words "if he is a Professor" be inserted. 

(12) That at page 29, for lines 25 to 28, the following be substituted, 

namely,— 
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(ii) twenty students to be nominated by the Academic Council on the 

basis of merit in studies, sports and extra-curricular activities; and 

(iii) such number of elected representatives of students as may be 

specified by the Academic Council; and 

The questions were put and the motions were adopted. The 

Schedule, as amended, was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

That the Bill, as amended, be passed. 

The question was put and the motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we shall take up the Tripura University Bill for 

consideration. The question is: 

That the Bill to establish and incorporate a teaching and affiliating 

University in the State of Tripura and to provide for matters connected 

therewith or incidental thereto, be taken into consideration. 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause 

consideration of the Bill. 

Clauses 2 to 5 were added to the Bill. 

CLAUSE6 

Powers of University 

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause 6. In Clause 6, there 

is one amendment (No. 1) by the Hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

That at page 4, line 28, for the words, "organisation", the words 

"educational institution" be substituted. 

The question was put and the motion was adopted. 

Clause 6, as amended, was added to the Bill. 

Clause 7 was added to the Bill. 
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CLAUSE 8 

University open to all classes, castes and creed 

MR. DEPUTY CHAIRMAN:   In clause 8, there is one amendment (No. 2) by the 

hon. Minister. 

SHRI MD.ALI ASHRAF FATMI: Sir, I move: 

That at page 5, lines 46 and 47, for the words "physically handicapped", the words 

"persons with disabilities" be substituted 

The question was put and the motion was adopted 

Clause 8, as amended, was added to the Bill. 

Clauses 9 to 21 were added to the Bill. 

CLAUSE 22 

The Court 

MR. DEPUTY CHAIRMAN:  In Clause 22, there is one amendment (No. 3) by the 

hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

3. That at page 8, after line 32, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the Statutes shall 

be elected from among the teachers, employees and students of the 

University." 

The question was put and the motion was adopted. 

Clause 22, as amended, was added to the Bill. 

CLAUSE 23 

The Executive Council 

MR. DEPUTY CHAIRMAN: In Clause 23, there is one amendment (No. 4) by the 

hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

4. That at page 9, after line 3, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the Statutes shall 

be from among the elected members of the Court." 

The question was put and the motion was adopted. Clause 23, as 

amended, was added to the Bill. 
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CLAUSE24 

The Academic Council 

MR. DEPUTY CHAIRMAN. Now, we Shall take up Clause 24. There is one amendment 

(No. 5) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(5) That at page 9 after line 8, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the Statutes shall 

be from among the elected members of the Court who are teachers of the 

University." 

The question was put and the motion was adopted. 

Clause 24, as amended, was added to the Bill. 

Clauses 25 to 27 were added to the Bill. 

MR. DEPUTY CHAIRMAN: Now, we shall take up insertion of new Clause 27A. Are 

you pressing for it, Shri Matiial Sarkar? 

SHRI MATILAL SARKAR: Sir, I would like to hear from the hon. Minister. 

MR. DEPUTY CHAIRMAN: He has already replied ....(Interruptions)... 

SHRI MATILAL SARKAR: Sir, my suggestion is about the creation of a Court, the College 

Development Council and a Finance Committee. These are important bodies, involving 

Government policies, etc. So, public representatives should be allowed to remain on the 

Board. I would like the hon. Minister to say that while framing the rules and studying the Bill, 

this would be considered. 

"  #�हT#� �+  �7�W W
�# : $�, �Q�� ��	 �/�	 ह& �� ,� statutes ह&, ���  �]/�4� 
����  
ह �*��
T$L� �,$ ��ह $� %	ह���, -��	 �	�*� ��	 $�� �� B  

MR. DEPUTY CHAIRMAN: So, Mr. Sarkar, you are not pressing it. 

SHRI MATILAL SARKAR: I am not moving, Sir. 

Clauses 28 to 30 were added to the Bill. 

CLAUSE 31 

Power to make Ordinances 

MR. DEPUTY CHAIRMAN: In Clause 31, there are two amendments (Nos. 6 & 7) by 

the hon. Minister. 

311 



RAJYA SABHA [13 December, 20.06] 

SHRIMD, ALI ASHRAF FATMI: Sir, I move: 

(6) That at page 11, line 12, the word "discipline" be deleted. 

(7) That at page 11, line 17, after the words "institutions and other agencies" the 

words "not involving the carrying on of any activity for profit" be inserted. 

The questions were put and the motions were adopted. 

Clause 31, as amended, was added to the Bill. 

Clauses 32 to 35 were added to the Bill. 

CLAUSE 36 

Conditions of service of employees 

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause 36. There is one 

amendment (No. 8) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(8) That at page 12, after line 26, the following be inserted namely— 

"Provided that nothing in this sub-section shall preclude the employee from 

availing of the judicial remedies available under articles 32 and 226 of the 

Constitution." 

The question was put and the motion was adopted. 

Clause 36, as amended, was added to the Bill. 

Clauses 37 to 42 were added to the Bill. 

MR. DEPUTY CHAIRMAN: In Clause 43, there is a notice for an amendment. Mr. 

Matilal Sarkar, are you pressing for it? 

SHRI MATILAL SARKAR: Sir, this is very important. Some of the officers, at least, are taken 

out of the judicial periphery in the name of good faith. How would it be asserted what is 

good faith or not? So, my point is that the respective authorities or bodies would be given the 

power to ascertain whether it has been done in good faith or not. I think there should be no 

problem for the Minister to accept this sugge'stion. 

"  #�हT#� �+  �7�W W
�#  : $�, 8LQ^F� ���L� ��  �,��� )� ����QF�:+: @�, �� $)� 
�	 -9��� ����  , �,$�� )� adopt ���	 @	 ...(4�!	
�)... That is recommended by 

the Standing committee �� $��� /�5�� ��  �	/ ,� )� D� F�Qe$ @�...(4�!	
�)... -� 
'� >$� 
	��$ 4� 4��,DB -� �� �	ह�4 o$	 ह& �� �ह �	$ ह�   
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,	D ...(4�!	
�)...X $�,8LQ^F� ���L� ��  �,��� )� ���� F�:+$ @�, �� $)� �� $��	� �� /�5	 
ह& �� $�,...(4�!	
�)... 

MR. DEPUTY CHAIRMAN: Are you moving the amendment? 

SHRI MATILAL SARKAR: I am not moving, Sir. 

Clauses 43 to 48 were added to the Bill. 

Schedule 

MR. DEPUTY CHAIRMAN: In the Schedule, there are four Amendments (No. 9 

to 12) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(9) That at page 21, line 34, the word "discipline" be Deleted. 

(10) That at page 21, after line 3, the following be inserted namely— a. "(Ha) 

one person to be nominated by the Court;". 

 

(11) That at page 23, line 34, affer the words "Head of the Department", the 

words "if he is a Professor" be inserted. 

(12) That at page 30, for lines 37 to 40, the following be substituted, 

namely,— 

"(//) twenty students to be nominated by the Academic Council on the basis of 

merit in studies, sports and extra-curricular activities; and 

(iii) such number of elected representatives of students as may be 

specified by the Academic Council:". 

The Schedule, as amended, was added to the Bill. Clause 1, the 

Enacting Formula and the Title were added to the Bill. SHRI MD. ALI ASHRAF 

FATMI: Sir, I beg to move: That the Bill, be amended, be passed. 

The question was put and the motion was adopted. MR. DEPUTY 

CHAIRMAN: The Rajiv Gandhi University Bill. The question 
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That the Bill to establish and incorporate a teaching and affiliating 

University in the State of Arunachal Pradesh and to provide for matters 

connected therewith or incidental thereto, be taken into consideration. 

The motion was adopted. 

CLAUSE2 

Definitions 

MR. DEPUTY CHAIRMAN: We shall now take up the clause-by-clause 

consideration of the Bill. In clause 2, there is one amendment (No. 1) by 
the Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(III) That at page 2, lines 3 and 4, for the words "providing facilities for 

a Certificate or Diploma Course or both", the words "approved by 

the University for offering programmes of study leading to a 

certificate or diploma or both, not being an institution imparting 

programmes of study leading to a degree" be substituted. 

The question was put and the motion was adopted. 

Clause 2, as amended, was added to the Bill. 

Clauses 3 to 5 were added to the Bill. 

CLAUSE6 

Powers of University 

MR. DEPUTY CHAIRMAN: In clause 6, there is one Amendment 
(No. 2) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(IV) That at page 4, line 28, for the word, "organisation", the words 

"educational institution" be substituted. 

The question was put and the motion was adopted. 

Clause 6, as amended, was added to the Bill. 

Clauses 7 was added to the Bill. 

CLAUSE 8 

University open to all classes, castes and creed 

MR. DEPUTY CHAIRMAN: In clause 8, there is one Amendment 
(No. 3) by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(V) That at page 5, line 45, for the words "physically handicapped", 

the words "persons with disabilities" be substituted. 
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The question was put and the motion was adopted. 

Clause 8, as amended, was added to the Bill. 

Clauses 9 to 21 were added to the Bill. 

CLAUSE 22 

The court 

MR. DEPUTY CHAIRMAN: In clause 22, there is one Amendment (No. 4) 

by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(VI) That at page 8, after line 32, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the 

Statutes shall be elected from among the teachers, employees and 

students of the University." 

The question was put and the motion was adopted. 

Clause 22, as amended, was added to the Bill. 

CLAUSE23 

The Executive Council 

MR. DEPUTY CHAIRMAN: In clause 23, there is one Amendment (No. 5) 

by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(VII) That at page 8, after line 44, the following be inserted namely— 

"Provided that such number of members as may be prescribed by the 

Statutes shall be from among the elected members of the Court." 

The question was put and the motion was adopted. Clause 23, as 

amended, was added to the Bill.  

CLAUSE 24 

The Academic Council 

MR. DEPUTY CHAIRMAN: In clause 24, there is one Amendment (No. 6) 

by the hon. Minister. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

(VIII) That at page 9, after line 5, the following be inserted namely— 

315 



RAJYA SABHA [13 December, 2006] 

"Provided that such number of members as may be prescribed by the 

Statutes shall be from among the elected members of the Court who 

are teachers of the University." 

The question was put and the motion was adopted. 

Clause 24, as amended, was added to the Bill. 

Clause 25 to 30 were added to the Bill. 

MR. DEPUTY CHAIRMAN: In clause 31, there are two Amendment (Nos. 7 

& 8) by the hon. Minister. 

CLAUSE 31 

Power to make Ordinances 

SHRI MD. ALI ASHRAF FATMI; Sir, I move: 

That at page 11 line 2, the word "discipline" be deleted. 

That at page 11, line 8, after the words "institutions and other agencies" the 

words "not involving the carrying on of any activity
f
 or profit" be inserted. 

The questions were put and the motions were adopted. 

Clause 31, as amended, was added to the Bill. 

Clauses 32 to 35 were added to the Bill. 

MR. DEPUTY CHAIRMAN: In clause 36, there is one Amendment (No. 9) 

by the hon. Minister. 

CLAUSE 36 

Conditions of Service of Employees 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

9. That at page 12, after line 17, the following be inserted namely— 

"Provided that nothing in this sub-section shall preclude the 

employee from availing of the judicial remedies available under articles 

32 and 226 of the Constitution." 

The question was put and the motion was adopted. 

Clause 36, as amended, was added to the Bill. 

Clauses 37 to 49 were added to the Bill. 
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MR. DEPUTY CHAIRMAN: In the Schedule, there are four amendments (Nos. 

10 to 13) by the hon. Minister. 

SCHEDULE 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

10. That at page 21, line 29, the word "discipline" be deleted. 

11. That at page 22, after line 42, the following be inserted namely— 

"(iia) one person to be nominated by the Court;" 

12. That at page 23, line 29, after the words, "Head of the Department" the 

words "if he is a Professor" be inserted. 

13. That at page 30, for line 39 to 42, the following be substituted, 

namely— 

"(ii) twenty students to be nominated by the Academic Council on the 

basis of merit in studies, sports and extra-curricular activities; 

and . 

(iii) such number of elected representatives of students as may be 

specified by the Academic Council;" 

The questions were put and the motions were adopted. 

The Schedule, as amended, was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI MD. ALI ASHRAF FATMI: Sir, I move: 

That the Bill, as amended, be passed. 

The question was put and the motion was adopted. 

_________ 

MESSAGE FROM LOK SABHA 

The Dalmia Dadri Cement Limited (Acquisition and Transfer of 

Undertakings) Amendment Bill, 2006 

SECRETARY-GENERAL: Sir, I have to report to the House the following 

message received from the Lok Sabha, signed by the Secretary-General of the 

Lok Sabha: 
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